
the Institute has always been consulted, poly auditing companies who work in a
In fact, the Institute b id  always been con- slipshod fashion in the interests of the
suited in regard to matters which concern the monopoly capitalists ?
general interests of tbe Chartered Accoun-
tants as well as the interests of the country.

SHRI RAJA KULKARNI : Has not 
the Maharashtra Government pointed out in 
Its proposal that had audit been nationalised 
earlier, the sickness and subsequent closure 
of a number of textile mills in the State 
would have been averted ?

SHRI BEDABRATA BARUA : No, Sir. 
The Maharashtra Government’s suggestion 
is the outcome of their discussions with 
the Minister of Industrial Development of 
the Union Government, and they placed 
these suggestion which include two points. 
Under the present system, a company is 
required to appoint its own aulitors and 
this renders difficult the task of checking 
malpractices. Therefore, it is proposed 
that the auditors should be appointed by 
the Government or independent agencies.
I do not know if other points were also 
raised in the discussion.

SHRI RAJA KULKARNI : What were 
f the reasons given?

SHRI BEDABRATA BARUA : Reasons 
might have been given. All these things 
did not come up before us when the rcfere- 
ence was made to us by the Ministry of 
Industrial Development. Certainly it stands 
to reason to say that when a company 
closes down, part of the reason might be 
the mis-management of the company bv 
the controlling shareholders who are in 
most cases the people in the management 
of the company.

SHRI H. N. MUKERJEE : In view of 
the representations which I have seen of 
Associations of Chartered Accounts and 
Cost Accountents that certain monopoly 
houses in the auditors business like Flight, 
Waterhouse & Peak have almost a mono- 
paly of the accounting and auditing work 
in respect of these public limited compan-
ies, is Government going to give some 
Spedal consideration to having a measure so 
that the auditing can be done on a more 
representative scale and not by these morio

SHRI BEDABRATA BARUA : So for as 
the public limited companies are concerned, 
theie have been reports that big audit firms 
have a larger share of the audit business 
of the various big companies. This matter is 
receiving the consideration and the atten-
tion of Government, and a number of 
changes in the Companies Act are being 
proposed or are under consideration.

Uniformity in scales of pay of officers 
of different refineries in the 

country

*426 SHRI DINESH CHANDER 
GOSWAM1 : Will the Minister of
PETROLEUM AND CHEMICALS be 
pleased to states :

(a) whether there is uniformity in the 
scales of pay of the Officers empolyed in 
the various Oil Refineries in the country; 
and

(b) if not, the reasons therefor ?

THS DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH) :
(a) There is no uniformity in the scales 
of pay of the officers employed in the 
various refineries in the country, but by and 
large there is uniformity in {he scales of 
pay of the officers in the refineries of 1.0.C. 
Wz, Gauhati, Barauni and Koyali.

(b) The Government have fixed the 
pay scales for the following posts in the 
public sector refineries appointments to 
which are made by Government.

1. Chairman, Indian Oil Corporation.

2. Managing Director (Refineries &
Pipelines Division) Indian Oil 
Corporation.

3. Finance Director, Indian Oil
Corporation.

4. General managers o f Gauhati, 
Barauoi and Koyali Refineries.



Chairman and Managing Director, 
Madras Refineries Ltd.

The pay settles for other posts are fixed 
fry the concerned under takings depending 
oil the job content, qualifications, experi-
ence, availability of personnel, local condi- 
liens etc.

Since the private sector refineries are 
separate entities they fix the pay of their 
officers independently normally based on 
similar consideration.

SHRI DINESH CHANDER GOSWAMI: 
The Minister has stated that there is more 
or less uniformity in the pay of officers 
employed in the public sector undertakings. 
May I know whether it is a fact that even 
in respect of important  officers like the 
Security Officer,  the pay scale  in  the 
Gauhati Refinery is lower than that in the 
Barauni or other refineries of the public 
sector ? Considering the fact  that this 
causes a lot of discontent, has the Govern-
ment any proposal to bring about unifor-
mity in these scales of pay of officers at 
least in the nationalised Sectar ?

THE MINISTER  OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
So far as the pay scales that have to be 
decided at the Government level are con-
cerned, there is uniformity in all the re-
fineries, but below this, all the pay scales 
have to be fixed by the Board of Directors. 
If there is any inconsistency in these pay 
scales between one refinary and the other, 
we would certainly bring it to the notice of 
the IOC Board.
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Baa on Shifting of Companies from one 
State to Anoffer

*427. SHRI R. S. PANDEY :  Will
the Minister of COMPANY AFFAIRS be 
pleased to state :

(a) whether there  is any proposal 
under consideration of Government to ban 
shifting of Companies from one State to 
another without any convincing reasons;

(b) if so, the main features of the 
proposal; and

(c) Whether  the  Indian  National 
Trade Union Conngress has been consulted 
in this regard ?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF COMPANY AFFAIRS 
(SHRI BEDABRATA BARUA): (a) Govern-
ment has no proposal under consideration 
to ban shifting of registered offices of the 
companies from one State to another under 
the Companies Act, 1956. Section 17 of the 
Companies Act already provides for certain 
restrictions e.g. approval of the court after 
affording opportunity to Registrar of Com-
panies to make objections.

(b) and (c).  Do not arise.
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SHRI BEDABRATA BARUA : I think, 
the hon. Member means the  registered
office of the companies, because there are 
three different things,
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